FORM G (Reissued)

INVITATION FOR EXPRESSION OF INTEREST FOR

BEE K BEE PRINTS PRIVATE LIMITED
OPERATES IN TEXTILE DYERS AT
FARIDABAD, HARYANA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. No. RELEVANT PARTICULARS
1 Name of the corporate debtor along | M/s. BEE K BEE PRINTS PRIVATE
with PAN & CIN/ LLP No. LIMITED
(CIN) U74994DL1993PTC053687
(PAN) AAACB5148F
2 Address of the registered office Registered Office: C-2 East of Kailash, New
Delhi-110065.
Factory Address: Khesra no 55, kila no 22/2,
near mohla chaprola road, village mohla,
Tehsil- Ballabgarh, sikri, Industrial area,
Faridabad, Haryana- 121004.
3 URL of website N/A
4 Details of place where the majority | Plant and Machinery situated at tehsil
of fixed assets are located Ballabgarh, Sikri, Industrial area, Faridabad,
Haryana- 121004
5 Installed capacity of main products/ | As per balance sheet as on 31% March 2022
services
Total Revenue - 70,04,66,367/-
6 Quantity and value of main As per balance sheet as on 31 March 2022
products/ services sold in last
financial year Total Revenue - 70,04,66,367/-
7 Number of employees/ workmen Nil




8 Further details including last | 31.03.2022(Audited)
available financial statements (with | 31.03.2021(Audited)
schedules) of two years, lists of
creditors are available at URL: Details can be sought by prospective resolution
applicants via a mail by raising request at
email: cirp.bkb@gmail.com
9 Eligibility for resolution applicants | Details can be sought by prospective resolution
under section 25(2)(h) of the Code is | applicants via a mail by raising request at
available at URL.: email: cirp.bkb@gmail.com
10 | Revised last date for receipt of 09.08.2024
expression of interest
11 Revised date of issue of provisional | 19.08.2024
list of prospective resolution
applicants
12 Revised last date for submission of | 24.08.2024
objections to provisional list
13 Revised date of issue of final list of | 03.09.2024
prospective resolution applicants
14 Revised date of issue of information | 07.09.2024
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants.
15 Revised last date for submission of | 07.10.2024
resolution plans
16 Process email id to submit | cirp.bkb@gmail.com
Expression of Interest

Sd/-

Akhil Ahuja

Resolution Professional

BEE K BEE PRINTS PVT LTD

IBBI Reg. No.- IBBI/IPA-001/1P-P-02072/2020-2021/13213
Email: cirp.bkb@gmail.com, caakhilahuja@gmail.com

AFA Validity: 13/09/2024
Mavent Restructuring Services LLP,

Comm. Address: B-29, LGF, Lajpat Nagar-I11, Delhi 110024

Mobile: +91-9911331599
Date: 25-07-2024
Place: New Delhi
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FINANCIAL EXPRESS

BEFORE DEBTS RECOVERY TRIBUMAL-I. DELHL
4th Floor Jegvan Tara Bullding Parliament Street New Delhi — 110001,
Notice under section 19(4) of the Recavery of Debis Dus to Bank and Financial Institutions
Act 1993 read with rule 12 & 13 of the Debts Recovery Tribunal (Procedure Rula) 1993) In
the matter of

TANO 1582023 DATE: 11.07.2024

HODFC BANK LTD. APPLICANT
VERSUS

B2B FREEWAY SERVICES & ORS. RESPONDENT

To, Defendant B2 Mr. Kunal Dhawan 15! Floor 103 <188 Floor Saraswali Block 10 Sect 10 Pke-
€ Vasant Kung Dethi 70 Alsoa 58 §-B Ajnara Roed Anala Road Jujher Singh Avenue Amritsar-1i
Punjab. Whereas ihe above named applicant {55 has { have inslitited a case for racovery of Rs.
1,32,29,605) (Rupee Ona Crore Thirty Two Lakh Twenty Nine Thousand Six Hundred Five
Only) aganst vou and whare as it has bean shoam ko tha salislaction of the Tribunal that it s not
passile o serve you in the ordinary way therefora, this noice s given by adverdisemend directing
you lo make appearance inthe Tribunalon 18.11.2024 At 10,30 A.M. Take nolice thafindefaul of
VOUr Eppearance on he day befare the menticned, ihe case will be heard and determined i your
absance. All the matters will be taken up through video Conferancing or physical and for
that purpose:- () Al the AdvocatesiLitiganis shall download the "Clsco Webex" applcation/
sofbware: (I} "Meeting D" and Password for the dele of hearing qua cases to be iaken by
Hon'béa Presiding Officer! Regiztrar shall be desplayad in tha daily cause list itself at DRT Officla
Partal i2 drigovin [} In any exigency qua that the Advocatedibgants can conlect the
concemed official at Ph, Mo, 23748478, Given undar my hand and seal of tha Tribunal this (he
Tith day of July, 2024 By Order of the Tribunal,

Saciion Officer, AT, DELHI

NAV BHARAT VANIJYA LIMITED

Transfer of Equity Shares of the Company to the
Investor Education and Protection Fund Authority (IEPFA)

Shareholders are hereby informed thal pursuant lo Section 124 (6} of
the Companies Act, 2013 read with Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016
("IEPF Rules’), as amended from tima to time, all shares in respect
of which dividend has not bean paid or claimed by the Shareholders
for 7 (Seven) consecutive years or more w.e.l. financial year 2016-17,
shall be transferred by the Company to Investor Education and
Protection Fund Autharity (IEPF Authority), in terms of |[EPF Rules.

Individual notices has been sent to all the respective Shareholders at
their latest available addresses in the Company’s record interalia
providing the details of shares liable to be transferred for taking
appropriate action.

The concerned Shareholders are reguested to claim the unclaimed
dividend on or before 25th August, 2024 failing which their shares
shall be transfarred to IEPF Authority without any further Motice.

The concemed Shareholders would be entitled to claim the shares
back from IEPF Authority by making an Application in IEPF-5, as
prescribed under the aforesaid Rules and the same Is avallable on
IEPF website i.e. www.iepf.gov.in

Shareholders may note that the Company shall issue new share
cartificate(s) in lisu of the onginal share certificate(s) held by them for
the purpose of transfer of shares to IEPFA as above and upon such
iszsue, the orginal share cerificate(s), will stand automatically cancelled
and be deemed non-negotiable: The Shareholder may further note
that this notice and the spacific communication sent to them shall ba
treated as adequate notice in respect of issue of new share certificate(s)
by the Company for the purpose of transfer of shares to the IEPF
Authonty as above.

‘11 For Nav Bharal Vanijya Limited

,%";: Place: Mew Delhi Ashok Gupta
Vo=t Date: 24th July, 2024 Dhrector
Corporate identity Number : UT0101 DL1845PLC1 29687
Reqgd. Off.: Patriot House, 3, Bahadur Shah Lafar Marg,

MNew Delhi-110002, Tel.: 011-8600111 266001162, Fax: 011-23716607

Email: dswaini@jkmail.com

@ Pnb Housing| Reod. Office:- Sth Floor, Antriksh Bhavan, 22, K G Marg, New Delhi-110001.
e R N R Phones:- 011-23357T171, 23357172, 23705414, Website: www. pnbhousing.com
Dehradun Branch:- PMB Housing Finance Limited. Shop Mo, 304 & 302 Laxmi Chambers 65, Rajpur Road, Dehradun-248001
POSSESSION NOTICE (FOR IMMOVAELE PROPERTY/IES)
Whereas the undersigned being the Authorsad Officer of the PNE Housing Finance Lid. under the Securitisation and Reconsiuction of Financal
Aszels 8 i compliance of Ru'erllé1 of Enforcemant of Securly ntarest Act, 2002, and in exerces of powers confemed under section 13012) read with
Ride 2 of the Securily Interest {Entorcement} Rules 2002, ssusd demand nolica/s on the date menlioned against each account calling upon the
respective borowen's to repay The amount a3 menfioned aganst each account within 80 days from the: date of nolicaisdate of recaipt of the said
noticals, The banowes's having faiad Yo regay the amount, nofios is harsby gven fo fa borrower's and tha public in genaral that the udersignad has
taken possession of the propertyies described haren below in exenciss powers conferred on himder under Section 13(4) of the said Act read with
Rule 8 of the zaid Rules on e dales mentioned agairst aach sccounl

The borrowen's inpariicuar and the public in gereral is hereby cautioned not 1o deal with the propertyfies and any desling with the: propertylies will be
subjest to the change of PNB Housing Fnanca Lid. for the amount and inlanasd therson &s pes ban agresmant,

The barrowers' atbantion & imvited (o provisions of Sub-section (8) of Section 3 of the Ac, in respect ol ime avaiable, 1o redeam tha secured assels.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

Whereas the undersigned being the Authorised Dfficer of the PNB Housing Finance Lid. under the Securitisation and Reconstruction of
Financial Agsets & in inmllan of Rula ﬁ;} of EnlurEa!Inenl of c#rﬂ rest Act, 2002, and in exercise of powers conferred under
th Rule 3 of the Security Interest (Enfor 1) Rulés 2 d

goction 1 |ii I read with Rule = 02, Issued pemand nolice/s on B dale menboned agains] ea
actou callmg upan e raspective bamawes's b repay e amount a5 mantianed aL:-aln'.s'I aach account wilken G0 cays Ircen e dale ol nobce =) dales ol
recaipd of the =aid naticais.

The bomoear's having falled to renaaame EmOunt, notice |8 hieseby Gven o the bormowes's and the public in
E:I:usses_mr: of he propertylies desenbad harein bekow in exercise
& said Hules an lba dalés menbanad against each accounl

The borrower's in particuler and the public ingerergl is karedy causioned nat b deal with the %r-spl;-n','.'ies and gny dealing with the propesiyies will b=
subfedl io e charge of PNB Housing Financd Lk, for the amdurd and interest thereon &35 perioan agreament. The borroiwers’ attention |5 invited o
pravisions of Sub-section (8] of Séction1d of the Ack, inrespect of time available, to redeem thé sacured assels.

neral that Ih&un:erslgﬂnerl h laﬁm
wers conferred on Pirnder under Section™ 3(4) of the said Act reatd with RKule 8 of

5l Aan ! E!faﬁme ufﬂ!: & ﬁfi Amount Puﬂat-e gifun Description of the

No nﬁ:&un Emmnmr.ﬁumnw A Outstanding e Property/les Morigaged
HOUW'DE | Mr, Dhan Singh Rs. 29,36,334,30/- All That Properly Bearing Khala Khaton: No 23 Fash Year
1. Hi0E18/5 Verma 16.1.2019 [Rupesas Twenly Nina Iul?ﬂzsi:afl‘ 1416-1421), Khasra Mo, 1083, Area Measurin 148,25 3.
45653 (Borrower} & Laihs Thirty Six Passassion Mirs Having Total Coversd Area 114.31 Sq. Mlrs, Siuated
| : Thousard Thrae WOARL} Mauza awabgarh, Pargena Pachwa. Doan, Tehsi
B.0:, |Mrs. Pyaro Devi Thirty £ \Vikasnagar, District Dehradun, Bounded As: East: Land of
Dehradun| (Guarantor) Hundrad Thirly Fout & Seller, Side Measuring 44 Ft, West: 12 Ft Wide Road, Side
Thirty Paise only) due Measuring 44 Fi, Norih: House of Others, Side Measuring

as on 16-11-2019 &0 Ft, South: 12 FtWide Road, Side Measuring 36,5 F

Place; Dehradun, Dated: 20-07-2024 Authorized Officar (Mis PNE Housing Finance Ltd.)

& Laan Nama al tha Demand Amoun Diate of Description OF The
Ko. | Account Bamawer Lo Hatics Outstanding Possesskon Proparty Mertgaged
Wi, Eammawer Gaaralor Dl TakEn
1. | HOW |ToAllLegal 18-04-2024 Rs. 14,37 41714 [EU-I}'.I'-EDE-I Residandisl Housa, Khasra No 171, Situated At Village
HWR! | Heirs Of Late

| 3 iche | Jarmalpur Kalan, Pargana Jwalapur, Measuring Area

‘?ﬁ,ﬁ.ﬂﬁ,ﬁhﬁ? ;‘5"’““”"":' 54.83 Sq.nt And Covbred Area 68 17 Sqmt, Outside

Four Hundred Seventean | Mun}c_?:nl Limit, Tehsil And District, Haridwar, U.K.-

.I.l-iF p"t ol vl 248407 Bounded as: East- Plod OF (thers, ade

curleen Faisa Lnly] | WMeasuring 16 FL 4 Inch, West- 23 Ft Wice Road, Side

Due as on 180472024 | Measuring 15 Ft 4 Inch, North- House l:.'.'lfl'-.l|hn.ﬁ.rte?_[a. Side
| Meazuring 36 Fl, South-Gool, Skle Measinng 38 FI

0421/ | Shri Ritlk And
paie54 | Mrs. Munni Devi
B0 |WoPalu Ram

Haridwar

PLACE:- HARIDWAR, DATE:- 24.07.2024

:;; PN Housing Angd, Oficn : % Foor, Antriksh Bhawan, 22, K.G. Marg, Mew Dakl- 11001, Ph - 091-23387171, 23357172, 23705414, Wabsite : wanw,pabhousing.com

Tnance bimitad BRaHCHADORESS: Kiet Ko, 57, 151 Flear, Thandi Sadak, Oppasite HP, Petral Purp, Kedr Krshea Hasphal ainital Road Haldwani « 253133, Utrakhand

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

Wheraas the undersigned being the Authorised Officer of the PNB Hﬂu&in? Finance Lid, under the Securitisation and Reconstruction of
Financial Assets & in compliance of Rule 5_11t'nlEn1'urcmem of Security Interest Act, 2002, and in exercise of powers conferred undar
seclion 1 3-! 2} raad with Rula 3 of the Sacuri {unhamst [Enforcement} Rules 2002, issued damand nabicais on the data mentionad against each
account cading wpon the respective borrowensto repay e amount a5 mentioned agamst each account within 60 days from the date 2f nolice|z)f
date of receipt of tha said noficels

The borrawer's having fadad 1o rapay the amounl, notice = harety given ba the barrawet/s and the publc in ganeral hal the undarsigned has laken
Issession of the propertyies described herein bedow in exercise powers confered on mherunder Section 1304} ofthe said Act réad with Fule & of
ne sadHules an thedates menbaned against each accound,

The boerowen's in panticuar and the publicin general is heraby caulioned nod to deal with the propertyies and a-"_i[' Eglingwdhme Etrc:nn;ﬁg.--'ges_. will be

subjaci o the charge of PNB Housing Finence Lid. for e amount end interest thereon as per loan agreement arrowears' atiention is invited
to provisions of Sub-section (B) of Section13 of the Act, in respect of time available, to redeem the secured assets.

AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD.

Dermand

i Laan Mamgalthe Aol Date af Description Of The
g, | Accound BomomanCa- Matice Dudstanding Possassion Proparty Mortgagad
Ha, Bograuser G ura el Diata Taken
1. | HOW |ToAll Legal 118-04-2024 Rs. 24,96,244.44 19-07-2024 | Khata No, 32 Khet No 254 Min, Pyl Pial No B-71 & P
HLDW! |Helrs OF Late {Rupees Twenly Four  [{Symbelle) | Fle! No B-T2 Measuring Area 1116 Sq.ft, Village
01221 | 5hri Jay Prakash Lakhes Minety Six Thousand B ra, Tehsil Rudrapur, Udham Singh MNagar,
p4segq |And Mrs. Geata Twe Hundred Forty Four & Uitarakhand - 263153, Bounded As: East- 20 Ft VWide
. |Wia Late § F ing Crikh Wiy, West- Pyt Plot No, B-85 & B-86(land 0f Others),
B0 [t Oy P ] Narth - Pvi. Piat Na B-10 (land Of Kiamest Singhi
Haldwani | ") Franas o South: Pt Piot ho B- 7 {Plot Of Dharampal Kohi)

”U” IVAIN SMALL FINANCE MK SECOND FLOOR, GMTT BUILDING

D-7 SECTOR 3 NOIDA UP 201301

POSSESSION NOTICE (for Inmovable property) [Rule 8(1)]

Whereas, The undarsigned, baing the Authonsed Officer of Ujivan Small Financa Bank Lid., under the Sacuritisation & Reconstruction
of Financial Assets & Enforcement of Security Intereat Act, 2002 & in exercize of powers conferred under section 13{12) read with rule 3
of the Sacurity Interest (Enforcement] Rulas, 2002 ssued démand natica 1o borrower’ Guarantor on the dates mentionad hereunder;
calfing upon the Bomawers) ! Guarantor(z) bo repay the amountmenfioned inthe respeclive demand nictice within 50 days of the date of
the notice, The Bomower Co-BorrowerMortgagor having failed 1o repay the amount, nolice is heraby given fo the BorrawesMortgagor,
Co- BorrowerMortgagor, Co-Borrower and the public in general that the undersigned has taken SYMBOLIC POSSESSION of the
properly described herein below in exercise of powers conferred an him under sub-section (4) of section 13 of the said Actread with rule
8 of the Security Interest Enforcament Ruses, 2002, on the dates mentioned against each account.

The Bormowen'Morigagor's, Co-borrowerMortgagor's and Co-borrower's attention is mvited to provisions of sub-section (B) of seciion
130l the Act, inrespectof ime available, lo radeem the secured assels

The Borower/Mortgagor, Co-BorrowerMortgagor and Co-Bosrower in particular and the public in general is hereby cautionad nat fo
deal with tha property and any deafings with the property will be subject to the charge of Ujjivan Small Finance Bank Ltd. for an amouni
of far the amountis), mentionad herein balow besides inarest and ather chargas { expanses againsl each account

Name of address of Borrower/ Description of the Date of Demand Noticeand  [Amount as per
Co-BorrowerMortgagor Immevable property Date of possession demand noticey

PLACE:- HALDWANI, DATE:- 24.07.2024 AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD.

FOHM U (Heisseed]
INWITATIDN FOR EXPRESSION OF INTEREST FOR

BEEE K BEE PRINTS PRIVATE LIMITED

RELEVANT PARTICULARS

1 | Mame of the canporate debior aleng with { M/z. BEE K BEE PRINTS PRIVATE LIMITED
| PAR & LI LLF Mo (CIN) UT49ka0L 1983PTCOS368T
(FAN] AAACESTABF

7 | Address ol ihe regisiered oflice | Registered (Mfce: C-2 East of Kailash, New Delhi
| 110065,

| Faclory Address: Khesma mo B, kda no 2203, near
| mahla chapeoda road, vifage mofia, Tehsil- Ballabgarh,
{wilri, Indusirial aren, Farkdabad, Haryana- 121004

4 | UBL of wobsiin WA

4 | Detalls of place where the majonity of fed | Plant and Mathinery situated at tehsil Balsbpart,
| assets ane locatod | Séari, Incwsirial ares, Faridabad, Haryana- 121004

5 |Instlod capacity of maen peodiecis’ | As porbalance sheet as on 315t March 20232
LEVICRS Terlal RBevermpe - 70 04 86, 3687

& | Cuardity and value of main products’ | As per balance sheat as on 3131 March 2022
| sorvices sold mlast financial year | Tortal revpnuee - 70,0466, 367/~

T ' Mumber al emplipess’ workmen Hil

i |Further details ocluding |ast avaianle | 31032022 (Audibed)
linancial statemerds fwith schadules) of | 371.03. 2021 {Audited)
fwio years. lists of credlifees are avaianla 31| Detads can he saught by prospeclive reaokitica
| UAL: | apphcants via 8 matl by ralsing reguest at email
| cimp, bkhEdgmall com

9 | Elgihility Tar resodution spplicants under ) Debas can be sough by prospectie resalitian
| sacticn 25(21hr ot e Code is svaiahle 5 ; appicants vie a mad oy raising request & email,

SYMBOLIC POSSESSION NOTICE

ﬁ Branch Office: ICICI Bonk Ltd.. Plot No. 23, Shal Tower, 3rd Floor, New
'c'c' Eﬂﬂk Rohtak Road, Karol Bagh, New Delhi- 110005

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12] read with Rule 3 of
the Security Interest (Enforcement) Bules 2002, issued Demand Motices to the borrower(s) mentioned below, to
repay the amount menticned in the Motice within 60 days from the date of receipt of the said Motice.

Having foiled to repay the amount, the Notice is issued to the borrower and the public in general thaot the
undersigned has taken symbaolic possession of the property described below, by exercising powers conferred on
him'her under Section 13{4) of the said Act read with Rule B of the soid rules on the below-mentioned dates, The
baorrower in porticular and the public in general are hereby coutioned not to deal with the property, Any dealings
with the property will be subject to charges of ICICI Bank Limited.

Sr. Mome of the Desnig:uur:.rrs of Property/ %ﬂte ':’Tr Eﬂ'mtlﬂscﬂ Mame of
Mol  Borrower(s)/ Loon Date of Symbollc Pessession ot | Branch
Account Number Motice (Rs)

L. |Shan Mohammad/ House No.26, Khosra Mo.1165 & 1166, Neeti Bagh, | April 17,2024 Agra
Mazreen/ Shoeed Magar, Pargona Sadar, Tehsil & District Hs.
LBAGROOOD2069537 Agra, Uttar Pradesh- 282001/ July 22, 2024 599,448/

<. |Ranjest Si ggg.' jolty Singh/|House Built Over Plot Mo.105, Khasra Mo.250, 251 &| Morch 15,2024 | Agro
LEAGRODOOB117 163/ 314, Dreams Parodise, Mauzao Jokhodo, Tehsil and Hs.
LEAGROOOOELI1583 District Agro, Uttar Prodesh- 282001 Juby 22, 2024 26,868,072/

2. |Shakti Singh/ Artif Plot On Khasra No.452, Uma Kun] Goli No.3, Near | July 132023 | Agra
TEBAGROOODG454494 K.k Magar Mauza Babarpur Tehsil Sodar District Rs.

Agra Uttor Pradesh) July 22, 2024 B7EE3T-

4. |Priyanka Srivastava/ Haouse Mogor Nigam Mo 43/K-44/P-1 | Old Khosrg March Agra/
Ankush Srivastava/ No.44, Mew Khasra Mo.269,270, Village Kalal 08,2024 Farrukha-
LEAGROODOEE0E3SZ Khediya, Tajganj Ward, Tehsil And District Agra, Rs91.51,041/- bad/
LBLUCDDO0ST 75480/ Littar FI:IdEfﬁ'I- ﬁE 2001 July 22, 2024 Lucknow
LELUCODDOGTE2240

The above-mentioned borrowers|siiguarantars{s] isfare hereby issued a 30 day Notice to 1ﬁpu;.-' the amount,
else the murtdqugé-d properties will be sold ofter 30 days from the date of publishing this Notice. as per the
provisions under Rules 8§ and 9 of Security Interest (Enforcement) Rules 2002,

Date: July 25, 2024

Sincerely Authorised Signatory
\FPlace; Agro

For HZIC! Bank Ltd,

1. Mohd. Mustageem Sio Mohd. Zakir | Alihat Part & Parcel of residential property | Date of Demand Notice: 24.01.2024] Rs,
Hussain, 43/18, Tayab Nagar, | bearingKhasra No. 2962Ka, 2097Min,, Date of pessession: 22.07.2024 | g a4 g71)
Turkaman Gate Jaiganj, Koil. Aligarh, | 25592 Min., situated at Kaswa, Koll, Near Magqudoom Nagar, Tehsil Koil, Disinct | as on
LP - 202001 2. Shahana Wio Mohd, | Asgarh, Utiar Pradesh, admeasuring area 102,53 5q. Yards, ie..85.70 89 Mir, | 22-01-2024
Mustageem 4318, Tayab Magar, | whichis bounded as follows: Boundaries: Easl: Land of Vendor West Land of
Turkaman Gate Jaiganj, Koil, Aligarh, | Vendor North: Road South: House of Alla Bux The Property belongs to Mohd,
UP - 202001 in Loan Account No | Musiagesm Slo Mohd. Zakir Khan & Shahana Wio Mohd, Mustageem ie. no.

2269210080000058 1 & 2among you

1, Vijay Kumar Sio Chhote Lal @ | All hat Parl & Parcel of Residential house | Date of Demand Notice: 28.12.2023( R

Chhotey Lal, Mear BSNL Towes, Pala, | bearing NagarNigam Mo, 1927 3F, having anL_Date of possession: 22.07.2024 2.1I5,13-IL'-
Sahibabad, Koil, Aligarh, UP-202001 2. | area of 25 Sq. Yards or 20.90 Sq. Mir., a part of Khasra No. 39of revenue vilage | as on
Nirmia Devi Wio Vijay Kumar, Mear | Pala, Sahibabad, Tehsd Kofl, Aligarh, which is bounded as follows: Boundaries: | 15-12-2023

BENL Towes, Pala, Sahibabad, Koil, | Easlt House of Vimlesh Devi West: Rasta Narth: Plol Durjan Singh South: Plot
Algarh, UP-202001 in Loan Account | Veerendra Singh The Property befongs to Vijay Kumar Slo Chhote Lal @
No 2269220230000012 ] Ghaotey Lal, 1.6, no. 1 amang you

(1) Sahaj Kumar son of Vied Prakash (Bomower), | AR that Part & Parcel of Freehold

Dale of Demand Notice: 26-02-2024| Rg

House no: 35, Rama Park Road, Mohan Garden.| Residential Built-up First Floor Date of possession: 22.07.2024 | 47 97 936/
D.K. Mohan -Garden, Uttar Magar, West Delhi,| without roof rights on part of Propery bearing no: 35, 36 with |ason
Dielhi-110053 (2) Harjeet Kaur wife of Szhaj| proporionale area measuning 100 sq. yards, out of Khasra No: 480, | 26-02-2024

Kumar {Co barowars) Housa no: 35, Rama Park| situgted in the Revenus Estate of Village Nawada Magra Hastsal, In the
Foad, Mohan Garden, DK, Mohan Garden, Uittar| Abadi Now Colony known a3 Mohan Garden Extension, Uitam Magar
Magar, West Delhi, Delhi-190058, In Loan| in Block-H, Uttam Magar, Mew Deih which is bounded as follows.
Account No. 22112101 70000030 Boundaries: East Portion of Piot no: 36 West: Podion of Plet no: 34
Morth; Road South: Gali

1. Soni Wio Abdulla, Thakur Walh gahi | Allthat Part & Parcel of Freshold Date of Demand Notice: 05.04.2024] Rs,
Mullapada, MNear Water Tank, Bhujpura Kaoil, | property House no; 61-4, Ward no: Date of possession: Z2.07.2024 | g £2 374/
Aligarh, Uttar Pradesh-202001 2. Abdullah Sfa | 17 area 102.72 sq. yards or 35.88 meters Part of Khet Khasra No: 55, |ason
Babu Khan. Thakur Wah gall, Mullapada, Near | situaled at Mauga Mullapada, Bhujpura Pargana and Tehsd: Ko, Disti; | 02-04-2024
Water Tank, Bhujpura Kod, ABgarh, Utlar|Aligarh, Utlar Pradesh which is bounded as follows:Boundaries: East
Pradesh-202001 in Loan Account MNo;|Rasta\West: Field of Rambharosa Norh: plod of Mushiag Ahmad South:
2269070000043 and 22692101 T0000046 | Plotof Abdul Kareem The Property belongs i Soni WoAbdullaie. ro.
1 hetween you

Date: 25.07. 2024 Placs: Uttar Pradesh Authorised Officer

SBFC Finance Limited

'SBFC .
{erstwhile SBFC Finance Private Limifed)
Registered Office:- Unit No. 103, Firsl Floor, C&B Square, 3angam Complex, Village Chakala, Andheri- Kurla Road, Andhen (East],
Mumbai-400058,

E SHIVALIK SMALL FINANCE BANK LTD.

Registered Office : 501, Salcon Aurum, Jasola District Centre, Kew Dethi - 110025 CIN : UBS900DL020PLCIGE02T

DEMAND NOTICE

Whereas the borrowersico-borrowers menfioned herewnder had availed the fmancis! assistance from SBFC Finance Limited, We state: that
despite having availed the linancial assestance, e borrowersimorigagars have commilted vanous defaulls in repayment of Interest and principal
amaunts as per due dates. The account has bean classified as Non Perdorming Asset on te respective datis mentioned heraundar, i the books
of SBFC as per guidelings of Reserva Bank of India. consegquent fo the Authorized Officer of SEFC Finance Limited. under Securitization and
Reconstruction of Financial Assels and Enforcement of Securily Intarast Act, 2002 (*SARFAES Act™) and In exerase of powers conferred under
Saction 13(12) read with Rue 3 of Sacurity Intarest {Enforcerment) Rules, 2002 issuad Demand Notices on respective dates mentioned harein
below, calling upon fha following borrowers 'morigagors o repay the amount mentoned in fw nolices fogether with further interest at the
conbraciual rate on the amount mentioned in the notices and incdantal axpenses, cost, charges ale, untl the date of paymenl within 80 days fram
{he date of racaipt of nofices,

The notices issued ta them on their last known addresses have refumed un-served and a3 such they are hershy informed by way of publc notice
about the same

DEMAND NOTICE UNDER SECTIOM 13{2) read with Section 13(8) and 13 {13} OF THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

Wotice is heraby givan thal tha fobawing bormawer {Co-Borawers, who have avaied an faclibes rom SHIVALIK SMALL FINANCE BANK LTD.
fraving it Head office alGth Floor, Tower- 3, India Glycols Building, Plot no. 2B, Sector 126, Noida - 201 304, hava laded ko serve the inlenmst of
{heir credd Faciliies o SHIVALIK SMALL FINANCE BANK LTD. and that thes loan acoounts has bean classifiad as NPA as per the gusdalines
msuad by Reserve Bank ofindia. The Bomrowers have provided secunity of the immovabie properties io SHIVALIK SMALL FINANCE BANK LTD.,
ihe detaits of which are describaed herein betow, The detaits of thie foan and the amounts oufstanding and payable by the bomowers i SHIVALIK
SMALL FINANCE BANK LTD. &= on date are mantionsad below,

The borrower (Co-Bomrowers a5 wall 85 1ha public in gansral are hareby infarmed thal the undsrsgned baing be Aulhoneed Cllicar of SHIVALIK
SEMALL FINANCE BANK LTD., the sacired creditor has inflisled aclion agalnst the fofowing borower /lo-Bomowess undar the pravisians of tha
Securilizalion and Recorstruction of Financal Assels and énforoament of Securly Infesss! At 2002 (the SARFAES! Acth, If tha fllowing
porrowers fail to repay the cutstanding dues indicsied against fheir names within 80 [Sidy) days of thés notice, the undersigned wil exercise any
ang or mare.of the pawers confermad on the Secured Creditor imder sub-section (2) of Section 13 of the SARFAES! Act. mcluding power bo take
possassion al the properdies and sell {he same. The pulilicin ganeralis advisad net to daal with property describad heea balow

Name of the Borrowers | Guarantor & Mortgagor Details of secured asset (Immovable Property)

URL: | gl bsbEgmall com
10| Rewi=ad last date for receipl of expression | 09,06 H024
{of interast

11 Rewtsad dale ol kssae ol provizionsd Bsf ol | 19,08 2024
| praspective maolution applicants

12 | Revised fast date for submessan of | 24 08.2024
abdeclions to pravisions! ks

13| Revised date o Bsue of foal list oof 03005 H024
| prospective resalullon Epplicants

14| Fawisesd dale of issue of Infarmalicn |07 08524
| mEmEanduam, evakiation malriz  and
| request ior resaluton plans 1o prospeciive

__| resalution appiicants

15| Hewisad lasi dabe Sor submession of | 0710 3024
resalubon plans

16 | Process émasl id 1o submil Expresssan of | cing: bRDErgmal.coem
lnlerest

Sd/-
Akhil Ahuja

Aezplution Professional

BEE K BEE PRINTS PY¥T LTD

IBEI Reg. Mo.- IBELIE-D0 1 AP-P-OS0 T 2020-20211 3313

Email: cifp b gmad com, caakhianhujaargmail com

Drate: ¥5-07-2024 AFA Validity: 1205/ 2024
Place: Hew Dethi Maweni Bastrsciuring Services LLE
Gomm ﬁddrm:E-EEl. LGE Lajpat Magae-Ill, Dell 110024, Mobile: L'J‘1-{I£!11331EEID_P

P
]

d HDB FINANCIAL SERVICES LIMITED

Registures Office: Radhika, Znd Floor, Law Garden Road, Navrangpura,
Ahamdabad, Gujrat, Pin Code: 380008 Branch Office: Hdb Financial Services

Limnited, Khasra No 47, Behind Ox Ford School, Vikespuri Delhl 110018
Whiznéas, The Authorsed Officer OF Hdb Firancial Serdces Limiled Under The Securtization And
Reconstruction O Firancial Azsests And Enforcement OF Secury Intereat A, 2002 (84 OF 20023 And In
Exgrcige Of Powers Canfered Under Secton 13(12) Read Wen Rules 3 Of The Security Inferesd
[enforcemant) Rules, 302 |ssued Demand Matice To The Bormowen's As Dalsiled Harsunder, Caking
Upan The Borrowar To Repay The Amount Mentioned In The Said Motice 'With ANl Costs, Charges And
Expersas Tl Actusal Date OF Paymant Within 80 Days From Tha Dete Of Raceipt Of Tha Sama. The Sad
Bormrwerico-bomovwars Having Failed To Repay The Amouni, Molice |s Baneby Given Ta Bomowan'oo-
borrowans And The Puliic In General Thal Tha Undersigned In Exarcee Of Powers Confesrad On )
Urder Section 13045 OF The Said Act B Bude & OF The Sakl Rulas Has Taken Symbaic Poesession 04
Thi Praperly Desonbed Hersunder On The Dabe Mentoned Alngadlh. The Barowers in Partkatar And
Pubtic In Geperal fre Hepeby' Cautionad Mot Ta Deal Wit The Propery Ard B Dedlings With The
Praperty Will Be Sabject To The Charge Of Hdo Financial Zandces Limited For The Amaund Specified
Herein With Future frlerest. Costs And Changas From The Raspective Data,
Dedails OF Bornowesn' Co-bomowera(guarantors, Loan &ccount Mumbear, Lean &mount, dalsils Of Secunty,
Diader ¢ Damand Modce. Claimad Armaunl; Date OF Passessian Are iven Hanain Beiow

1) MAME AND ADDRESS OF THE BORROWER/ICO-BORROWERICUARANTOR; 2 LOAN
ACCOLNT MUMBER: ) LOAN AMOUNT; 4} DATE OF DEMAND NOTICE: 5 CLAIMED AMOUNT IN
INR: 4] DETAILS OF SECURITIES; T) DATE OF POSSESSION

1.} Mame Of The Borower & Co-barowers: Safe Carrier Uinil Mo, FB, Plol Mo, Xi T7T0-77 |, sl Floor
Subgl Mandi Roshanara Road City Dalni Near Mata B Defhi- 10007 Delhi fnd Also Property Bo 14 3
Floor Bharal Magar Road,pos. Saral Rohilla, Sin Nagar Colony, Sindhara Kalam Delhi-110088 Rilu
Knangawal H Me 14 3rd Flece Sindors Kalan Sin Nagar Colorsy Mear Rama lce Cream Dedhe- 110053 Dedhe
Faving Khangawal H Mo 14-3nd Flace Sindora Kalan Siri Magar Cokony Mear Rama bce Craam Dathi-
110052 Delhl ; Loan Account ko, 355996 ; Loar Amolnt | Ra 2566859 {rupess Twensy Five Lakhs
Eighly Six Thousand Eight Hundred Fifty Mine Cinly} By Loan Account Mumber 3855956; Demand Nobce

0304, 2034, Arrcunt Claimed | Rs 2069910081 {Rupess Twenty Ning Lakhs Sty Nne Thedsand One
Hurdrad Ten And Paisa Eighly Cme Only] As OF 03042024 Snd Futare Confractual Indaras! T Acluat
Realzaton Togethar Witk Incicental Expersas, Cesthnd Changes £ic | Detais O Securty | Al The Plece
And Parcel Of Propeety Plol Mo, Xii TET0-T7, 154 Floor, Sube Mendi Roshanera Road Dedhe- 11 0007 Dedha

Prapesty Boundad Ag - Narth « Camman Passage, South - Qlser Praperty. Easl - Uall F-T -, Weat[.27
Data (Of Possession : 17.07 2024

L | Meme Cf Tha Borower & Co-Bornowars: Arora Tradsrs - 389, Arzad Markat Mear Shi Ram Mandir,
Delhi- 110008, Daihi And Alsa Entira First Floor Podion, Withaut Racé Righls Par of Prapesty Bearing Mo
U-61. Qul ol Khasea 144, Situated Vilage, Dalhi-110052, Nilin Amora H N U617 FiF, Ltam Magar, Dalhi-
110653 Dk, Reddabroes H MO LG FF Liam MNagr, Delbe- 110055 D, Lave Kumar faoea H MO L-
Gt FiF, Utkam MNagar, Delhi=110059 Dbl Loan Accoun] Mo, 8527745 Loan Amount R 23710305
|Rup=as Twenly Three Lakhs Seventy One Tnpwsand Tharly Ordy) by ladn gcoount numiber BE2 7745
Demard Motice = 16.04_2024; Amount Claimad : Rs 1BE028T 8 (Rups=es Eightaen Lakhs Sty Thousand
Two Hurdred Enghty Saven.and paisa Eighl Ondy) s of 100042024 and fubse conbractual inberest Gl
atlual reafizalion logothar with incidentsl eopenses, cosl and changas alc_ Delails Of Becurily | All the
piace and pacel Enling Ficst Floor Withcul Beal Right said Fleor par of tha proorty Bearng no. U617 area
mmessuning 100 20 vards oubof Kiasa ne. 344 sliusted in he viksge ol Birdapur colany sndwn & Subhash
Park, Uttam Maoar, Mew Dedil the sale deed is duly regstansd with the concemed Sub Registrar of
asgurance &3 documents 17225, in book noo 1, valume noe 20075, on paga no. 88-87 regstered an
OF.07. 2012 {5R.0-11) in favar of Ms. Relha Arara in respact of said Floor, Property Boundad as: Norh:
passaga 10 FL South: passaga 20 FL. Easl: Plal Mo, B0, West Ploi Mo 62 Daba Of Possession
17.07. 2024

3. Wearme OF The Barswer & Co-Barowers: Harsh Kathuers 'WE-191 Old Mo, WE-T9 Ram Kaga, Delhi
THEOTE Dedhd, And Ao Propedy Bearing Ko, WE-T9 Kh Mo, 102101, Vilkage Chaikband Ram MNagar
Exlensan, Tilak Mags:, Deink- 110018 And Alao Propaty Baanng. Na, WE-T5 Kh Mo 100210, Willage
Chaukbanch Bam Nagar Extenson, Thak Ragar, Delhi=110045 Manju  Bala Kathuna W15 Ol Mo
W=7 Raen Macgar, Dedbi-3 10018 Delkb Harish Kumae WE- 1907 00d Mg, W29 Ram Magar, Deini- 110018
Dealnl | Loam Accowrd Moo B686641, 15650553 | Lean Ameunt | B 25000000 |Rupees Twenly Fue
Liahs Qnly) - by loan account nomier BEIEEL T and W o the tune of Ba. 4801 230 { Four Lakhs Minety
Theusand One Hurdred Twenty Three Only) by oan account rumber 15650653, Demand Motice
16,04 2004, Amount Claimed @ Re, 2968534 03 { Rupess Twanty Mine Lakhs Saty Eght Thousand Fee
Hunired Thiry Faur @nd Paisa Thees Only)-as of 100042024 and Silure contrachual interess il achual
raalization teoaiharwiih incidertal espenses, costand chameas et Dedalls OF Sacurity | Al the plece and
parcel af the propety beanng no, WE-T9, tand measuring 128 sgyards aut of khagrano 100291 sihssled
in the aras of village Chaukhandi Colony knpwn &5 Ram Magar Extension, Kear Tilak Magar, Mew Dehi
Diale Of Possession : 17 .07, 2024

Tha Borrowess' Albesilion: |5 Inviled To Proyvisons OF Sub-sectian (8) OF Sechion 13 O Tha Acl. InRaspect
Of Timie Mwadabie To Redeam The Sacured Azset. Foc Any Queary Pleage Contact My ArunYaday Fhaone
H3I50530386 | Mr. Visassnard [ 5711010384}

DATE: 25.07.2024 [AUTHORISED OFFICER)

Mame Of The Borrawer Date of Loan No, and Description of Secured

{ Address & Name of Matice & Outstanding Amount Assols

Trust NFA

1. SATISH KUMAR, Nofice Loan Account No. 534666 | All fhe piece and parcel of propery bearing of House Mo

2. RAVITASHARMA, Date: 2Eth (PriD438300) F398, Sectar TA, Housing Board Colomy, Tehsd Ballabgarh

). GOPALDASS SHARMA, | June 2024 | Loan Amount: Rs.20,00,000 (- | Disinct Faridabad, measuring 5080 sq. yds | roof and area

H. Mo, 2543, Sector TA, NPA date; Total Dutsianding amount: | measuring 30 5q. yds.. details ofwhich are fully menBonedin

Housing Board Caolony, 3h January | Rs. 22,60,205/- (Rupees Twenty | fransfer daed no. 10540 dated 24-12-2015 registensd in the

Fardabad, Haryana- 1210086, 2024 | TwoLakh{s) Sy Thousand Twe | offica of Sub Registrar, Baflabgarh, Thal the above said
Hundred Five Only) ason 2ZTith | propery is measining 30 5q. yds. on ground floor a0d is

Jure 2024 measuring 90.90 sq. yds, on First Floor and above as per
spol.

1. Mr. Mano| Kumar Jha Sio Mr, Harish Chandra Jha (Borrowes/ | Equisble Mortgane on the Propedy: Plol, measuring an area of 120
Mortgagor) Rio H. Mo, 110, Village Jalpura. Tehsil Dadn, Distrct | 5q. Yards e 100.33 Sq. Mirs, Situated at Khasra Mo 4834 & 48358,
Gautam Budh Megar, Uttar Pradesh 203203, 2. Mr. Rajesh Kumar Jha | Village Jalpura Pargana and Tehsil Dadn, District Gautam Budh Nagar
Sfo Mr. Harigh Chandra Jhe {Co-BorrowerfMortgagor) Rio H. No, 110, | Uttar Pradesh, registered in revenue records of Bahi Nod, Jid
Viflage Jalpura, Tehsil Dadr, District Gautam Budh Magar, Uttar | No.3384, Pagedd1-356, Sarial Mo, 6835 Dated 2544-2011, In the
Pradesh 203203, 3. Mr. Tapan Kumar Jha Sio Mr. Munu Jha | name of Mr. Mana] Kumar Jha, Mr. Rajpsh Kumar fa, Mr. Anil Kumnar
{Guarantor) Rio M. Mo, 166, Village Jalpura, Mear Shiv Mandir, Tabsil | Jha. Mr. Sunil Kumar Jha, Bounded by: hoeth | Road 16.5 f wide, South
Dadr, Distict Gautam Budh Nagar, Uttar Pradesh 203203, 4. Mr. Anil | : Plotof Manoj Thakur, West : Plotof selier, East: Rioad 15f wide
Kumar Jha 3ia M. Harish Chandra Jha (Guaranter'Morgageor) Rio . | Loan Account Mo, Demand Notice Date and Amount
Mo. 110, Village Jalpura, Tehsd Dedr, District Gautam Budh Nagar, [ san Account Na, 100741007425, 100746510063 Demand Nofice
Uttar Pradesh 203203, 5. Mr. Sunil Kumar Jha S/o Mr. Harish Chandra | page. 20.07-2024 Qutstanding Amount; Rs.5,22.000/- (Rupees Five
Jha (Guarantor'Maortgagor] Rio H. Mo, 143, Village Jaipara, Tehsil Lakh Twenby-Three Thousand Only) &son 15-07-2024
Dadri, Distniclt Gaultam Budh Nagar, Utiar Pradesh 203203 2

NPA Date ¢ 1307-2024

in the circumstances as aforesaid, the nofica is heraby given to the abova bormowers, co-barmowers, bo pay the outstanding dues as mentioned
above along with future interest and applicable charges within 80 days from the date of te publication of this notice failing which further steps wil
b fakan afier the expiry of 60 daws of the date of this notice against the securad assels including taking possession of the secured assets of the
borrowars and the mortgagors under Section 13(4) of the SARFAESEAct and the applicable Ruas thereundsar,

Please note that under Section 13 {13) of the SARFAES! Act, no Borrower shall, transfer by way of sale, lease or otherwise any of his sacured
assets rafarred 10in the nolice, without pierwritlan consent of tha sacured creditor,

Dated:25th July 2024 Sd- Authorized Officer,

Place: Faridabad SBFC Finance Limited

doeldd Canara Bank

YR IYPR Bl SURH A Government of India Undertaking Reglnal Ofﬁce

[F fifesesmicae] —
POSSESSION NOTICE {for immovable property}

The Authorized Officer of Canara Bank under the Securitization and Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read
with Rule-3 of the Security Interest (Enforcement) Rules, 2002, issued demand notice on the date
mentioned against account and stated hereunder calling upon the borrowers/guarantors/mortagagors to
repay theamount mentioned in the notice being together with further interest at contractual rate on the
aforesaid amount and incidental expenses, costs, charges etc. within sixty days from the date of receipt
of said notice. The borrowers/guarantors/mortgagors having failed to repay the amount notice is hereby
given to the borrowers/guarantors/mortgagors and the public in general that the undersigned has taken
the possession of the Property described herein below in exercise to powers conferred on him/her under
section 13(4) of the said act read with the Rule-8 of the said Rules on the date mentioned hereunder. The
borrowers attention is invited to the provision of Sub-Section (8) of section- 13 of the Act, in respect of
time available to redeem the secured assets. The Borrowers/Guarantors/Mortgagors in particular and the
public in general are hereby cautioned not to deal with the property. Any dealing with the property will be
subject to the charge of Canara Bank for the amounts and interest thereon. Details of the mortgaged
Property of which the possession had been taken is as follows.

Amt. Due as per

Name of the ] . Demand Notice
Borrowers/ Details of the Mortgaged Properties |z of Demand nofice
Guarantors Date of possession

BRANCH: ETAH KUMS (2977)

Borrower : M/S BHUMIJA | Tripple Storied Shop And Residential Building Situated | Rs. 36,04,721.93

TRADERS PROP. At Ashish Complex , Shikohabad Road, Dist. Etah, 'B:n(;fé ;I(')(;T
U.P. Area — 37.02 Sgmt. Owned by Rajkumar S/o Uo.
RAJKUMAR GUPTA S/O Gaya Prasad And Aneeta Gupta W/o Rajkumar| & othersexp.
GAYA PRASAD Boundaries: East- Temple, West- Plot No 84, North — [ 06.05.2024
House Of Mahendra Pal Sharma, South- Rasta. 22.07.2024
Borrower : M/S KERALA | Residential Building Situated At H.no 228/13, Kidbai Rs. 8,83,888/
SS STEEL WORK PROP. | Nagar, Etah , UP Area — 35.15 Sqmt, Owned by -I(-)J,ngté ;5%2‘
RAIS AHMAD S/O NAVI Nannhe Begam W/o Navi Husan. Boundaries: East- & othefs exp
Rasta, West- Property Of Asif, North — Property Of .
HASAN. Najreen, South- Gali 06.05.2024
22.07.2024

BRANCH: GANESHPUR(4299)

Borrower : M/S USHA | Land And Building At Municipalty No 77/2088, Mohalla Rs. 1386788/-

AUTO PARTS-PROP Kewal, Ganjdundwara, UP-207242, Area- 122.40 Sq + intt. from
mtr., Owned by Usha W/o Radheyshyam Sharma. 21.08.2023
ASHUTOSH S/O | goyndaries: East -Gali, West - Gali, North - House & others exp.
RADHEYSHYAM | Of Laxmi Narayan, South - House Of Suresh 25.09.2023
SHARMA Chandra Gupta 22.07.2024
Borrower : M/S NADEEM |Property At Part Out Of Bhumi No 132/0.188 Mouza | Rs, 7.24,151/-
Dhawa, Awadi Recorded In Khasra Situated At Dhawa, + intt. from
FRADING COMPANY Ganjdundwara, Tehsil Patiyali , Dist Kasganj, U.P- 23.11.2023
PROP- NADEEM AHMAD | 207242, Area 831 Sqft, Owned By Mohd Muslim S/o | & others exp.
S/O ISLAM AHMAD Islam Ahmad. Bounded As: East- Prop Of Kedari, 13.12.2023
West- Prop Of Dilshad, North - Kabristan, South - 22.07.2024
Rasta.
Date:- 25.07.2024 Authorized Officer

financialexp.epaprin

1. Mis. Deep Shoe Palace (Borrower) (Through its Preprietor) Ric | 1. Hypothecation: Stocks

Main Bazar, Mandi Road Decband, Digrict Saharanpur Uiar F'ral:leshé 2. Equitable Morigage on the Progerly: Commergial Property (Shap),
247001, 2, Mr. Dipanshu &lo Vijay Fal [Proprietor} Rio House Mo, | Measuring an Area of 2063 Sa. Mir, Sduated a1 Ground Floor, MB.D 18,
431 (£] Rankhandi Road, Nechalgarh Deoband Saharanpur Uitar ] Mohakis Bazar Kalan Kasba Deoband Pargana and Tehsi Deoband
Pradesh 247554, 3. Mr. Vijay Pal 5/o Sukhbir Singh | District Saharanpur Uitar Pradesh. Regisiered in revenue racords of Bahi
(GuarantorMarigagor) Rio Howsie Mo, 431 (2} Rankhandi Boad, | Mo 1, Jid No, 5161, Page Mo, 245270 Sedal Mo, 12081 Daled 11-12-
Nechalgam Decband Saharanpur Uttar Pradesh 247534 4. Mr.! 2014, In the name af Mr, Vijay Pal Sigh and Mr. Sandesp Verma Sio
Sandasp Verma 5/o Wijay Pal (Guarantor! Morigagor) Ris House | Vijaypal Singh. Bounded by: Morth : Shop ol Shri Raj Kumar, South :Shop
M. 431 2] Rankhandi Road, Nechalgarh Dectand Saharanpur Uttar | ShriGopakfas Gupta, West: Road, East: Road

Pragesh 247534, 5; Mr. Hans Verma 5/o Mr. Jai Bhagwan 1"'"E!"W'ai Loan Account No., Demand Notice Date and Amount

sarantor] R | Mot . | :
iﬁ:;’ﬁgﬂ’ Srzﬁ'{:fﬂr&{f;'; Monalla Mohammad, KNaltaull I o Account No. 100441014284, 100446510510 Demand Notice
ikl et : | Date: 25-08-2024 Ouistanding Amount s 10,95 000/- (Rupses Ten

NPA Diate ; 19-06-2024 ! Laki Minaty-Five Thousand Only) as on 24-068-3024.

1. Mr. Jagavir Singh 3/o Mr. Horam Singh [Borrower) Ric H, Mo, | Equetable Morigage on the Property; Residential Property, measuring an
183, Saifpur 2, Karamohandpur, Haslingpur, Tehsd Mawana & | area of 200 Sq.Yards, Le 16728 5q. Mirs, Siluated at House of Mo, B-11
District Meent, Ultar Predash 250404, 2, Mr. Rakesh Slo Mr. | Hastinapur, Mear Bam Legla Ground, Pamgana Tehsil Mawana Disirict
Jagavir Singh [Co-Borrower/Mortgagor) Ric H. Mo, 183, Saifpur | Meend Uttar Pradesh, Registered in revense records of Bahi Med, Jild
2, Karamchandpur, Haslinapur, Tehsil Mawara & Diglrct Mearul | Mo.2922, Page Mo 533-592 Seral Mo, 9733 Dated 04-12-20403, In the name
Uttar Pradesh 250404, 3. Mrs. Simple Wie Mr, Praveen Bumar | of Mr. Rakesh 5o Mr. Jagave Singh. Baunded by: North: Boad, Saulh
(Guarantor) Ria H. Mo, 187, Sadfpur 2, Karamchandpur, | RestParof Houze of B-11. West: Rosd, East: Plaf ol Madhpal
Haslinagur, Tehsil Mawana, District Meerut Uttar Pradesh 230404, Loan Account Mo Demand Notice Date and Amount

4, Mr, Milak S'o Mr, Sulian (Guarantor) Ric H Mo, 3825 Dhikoidi-1 Loan Account No. 100641004078 Demand Notics Date: 11-07-2004

Mawana, Mesnut Uttar Fradesh 230404, 5. Mr. Praveen Kumar 50| o, pndine Ameunt: Rs 300,000 (Rupees Three Lakh Only) s on 10-
Mr. Jagavir Sngh [Guarantor) Rin 187, Saifpur 2, Karemchandpur 073004

Hasii , lahsil Mawana Distrct b | LHEar Pradesh 250404
astinapur, Tahsil Mawana Dis aar ades NEA Dt - 1005300

1. Mr. Raj Kumar Dhir S/o Mr, Khajansi Dass (Borrower | Equitabde Morigage on the Property: Plot. measuring an area of 100 Sg Yards
IMortgagor) Rfo H. Mo, Gali Mo. 03, Near Gayatd Mandir, | ie 83.61 Sq. Mirs, Situated at Plot No, 08 Khesra Mo, 746/1 Dera Shiv Pur
Sharda Nagar, Distl Saharanpur, Uttar Pradesh 247001, 2. Mr. | Swad Androon Z£.A. Pargana and Tehsil  Disinol Saharanpur Uttar Pradash,
Arvind Gupta S'o Mr. Surander Kumar Gupta [Guarantor) Rle | Reqisterad in revenue records of Bahl Mo 1, Jikd No.3844, Page Mo, 197-202
H, Mo, Mangal Nagar Distt. Saharanpur, Uttar Pradesh 247001, | Document Mo, 2714, Dated 05-03-1991. in the rams of Mr. Rai Kumar Dhir
3. Mrs. Babll'W/oMr; Raj Kumar Dhir [Guarantor) Rie Gad Mo, | Bounded by: Morth: Road 154, South - Parfof Piot Mo, 6 & 7, West Piot Mo, 10,
03, Mear Gaysin Mandir, Sharda Magsr, Distl, Seharanpur, | East: Plot Mo, 08

Uitar Predash 287001, 4, Mr. Sunil Sharma Sio Mr, Sodhd Lal Loan Account Ne., Demand Notics Date and Amaount

{Guarantor) Rio H.No. 19, Ankit Vinar Calory, Near Gunt [ o on s soqunt Ne. 100341000214 and 100341008221 Demand Notice Date;
CharanPura, Distt. Saharanpur, Uttar Pradesh 247001 20-07-2024  Outstanding Amount: Rs.7 28000/ (Rupees Seven Lakh

NPA Date ; 26-05-2004 Twanty-Eight Thousand Only} as on 19-07-2024.

1. Mr. Ravindra Kumar 5o Mr. Raj Kumar (Borrower), Rio H. No. 92, | Equitable Mortgage on the Property: Commercial Shop measuring an
Villaga Bharmau Nakur, Saharanpur Uttar Pradesh 247554, 2. Mrs. | area of 2.74 S Mirs, Sduated st Wake Abadi Mohd Munshipura
Reena Davi Wio Mr. Ravindra Kumar (Co-Borrower) Rio H. No. 92, | Kasba Nakud Paragana & Tahsil Makud Distnct Saharanpur Utlar
Villzge Bhammau Nakur, Saharanpur Utiar Pradesh 247554, 3. Mr. Amit | Pradesh, regisienad in revende recceds of Bah No.t, Jid No 3978,
Bazad Sio Mr, Ishwar Chand (Gaaramior), Rio: H. N 4590, Village | Page NofS365 Doc Mo, 15154 Dated 09:11-2010, In the rame of
Bargani Tehsil, Sgharanpur Uttar Pradesh 247554, 4. Mr. Yogendra | Mr. Raj Kumar 5o br. Udayal Singh. Bounded by: Morh: Shopot Shr
Kumar S Mr. Sukhbeer Singh (Guarantor] RioH. Mo, 92, Village | Sskeem. Soulh :REoad. Wesl: Road, EaslShopaf Kaji Mahra) Ahmad
Bahrmau Makur, Saharangur WHtar Pradesh 247554, 5. Mr. Raj Kumar Lamn Accaunt No,, Demand Natics Date and Amattit

Sio M Udayat En_gh |Guarantor/Mortgagor) Rio H. Na. B2, Village Loan Account No. 101741000451 Demand Notice Date: 20-07-
Ry Nakux, Siharmopur s Fraesh 267568 2024 Outstanding Amount R, 14,00.000~ {Rupess Fourtesn Lakh

NEPA Diake ; 15-05-2024 Onidyh as an 15-06-2024

1. Mr. Sarfaraj 3o Mohd, Fanukh (Borrower), | 1, Hypathecalion on animats b be purchased,

Flo H. Mo, B, Salempir, Mesrut, Uitar Pradesh | 2, Equitable Mortgape on the Propery: Plol, meazuring & areaof 1145.45 Sq. Yards e 957,74
203203, 2. Mohd, Farukh Slo Mr, Fakhrugdin | g Mirs, Situated at Kkasea Mo, 73 M1 & 63 M1 Village Dhiked Main Hapur Boad Meerut Utias
{Guarantori Moritgagor] Ria H. No. & | Pradesh, regisiered in revenus records of BahiMo.1, Jid Mo 47386, Page Mo, 2B1-338, Serigl
Salempur, Meerud, Uttar Pradesh 203203, 3. | Mo, 4144 Datad 03-05-2010, In the name of Mahd_ Farukh, Bounded by: North: Factory, South;
Mr. Sameer 5/o Mr. Irfan (Guaraniori Ria H. Mo, | KhatofAbid, Wes! | Khetof Abid, Easl: Road

a, E—alempur.fﬂnnrut L'tar Pradesh 203303 Lean Account Mo Demand Notice Date and Amount

NPA Date ; 1906-2024 Loan Account No. 100841510501 Demand Notice Date: 20-07-2024 Ouwtstanding Amcunt:

Rz, 1082 000 (Rupaes Ten Lakh Exghty-Two Thousand Oy} as on 19-07-2024

1. Mr. Mohd. Yamin 5o Nr, Yasin {Bomower!
Mortgagar), Ric Inchol Garden, Near Lolus
Marriage Farm. Ligarl Road, Maerut ity Uttar
Pragesh 250002, 2. Mrs. Salma \Wio 3. Mohd.
Yarmin (Guarantor) R0 Inchol Garden, Near

1. Hypathecation: Stocks and Books Debis

£. Equitable Mortgage on Property: Salf Oocupied Residental Propesty, measunng an areaof
41 80 Sq, Wirs, Situaled al Plol Mo, 37 & 38 Eharsa Mo, 2762 Inchel Gardan Colony, Rasba
Meerut Near Village Lisar Tehsil and Districl Meent Bagistared in revenue records of Bahi
Mo, Bd Mo ATE8, Page No, 267-284 Senal No, 4605 Dated 06-07-2017. In the name of Mr

Lobus Mermage Farm, Lisari Rosd, Meend City | Mohd. Yamin, Bounded by Morth ; Pan of Plot Mo, 37, Sowth ; Part of Plot Mo, 38, West ; Lolus
Uitar Pradesh 250002, 3. Mr, Mohd, Babar 5ia | Fam, East; Foad 18, wids

Mahd, ¥asesn (Guarantor) Rio Inchod Garden, || oan Account No_, Demand Notice Date and Amount

E?Lﬁ“ﬂ‘;”'?gﬁ"[ﬂ Lisarl Road. Meerul [y oo Account No. 100841008108, 100841510586 Demand Notice Date: 12-04-2024
ul A Outstanding Amount: Bs.6,06, 00 (Rugees Six Lakh Sk Thousand Only) 25 on 03-04-2024

NPA Date - 06-04-2024

Date: 25407-2024 Place : Noida | Meeruf | Saharanpur Authorised Officer, Shivalik Small Finance Bank Lid

New Delhi




